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FINAL ORDER NO. 57034/2017  

 

PER: ASHOK JINDAL  

 The ld. Counsel for the appellant submits that this appeal 

is against the order for clearance of baggage by the appellant.   

It is further prayed that against the order of ld. Commissioner 

(Appeals), in the case of baggage, the appeal lies before the 

Revisionary Authority. Therefore, the appellant wants to 
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withdraw the appeal with liberty to file before the concerned 

authority.     

2. As appellant wants to withdraw the appeal, therefore, 

appeal is dismissed as withdrawn. 

[Dictated and pronounced in the open Court] 

 

 

    (B. RAVICHANDRAN)   (ASHOK JINDAL) 

  MEMBER (TECHNICAL)                    MEMBER (JUDICIAL) 
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